FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptey Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MOLINA CHEMICALS PRIVATE LIMITED

RELEVANT PARTICULAR
1, Name of Corporate Debtor Molina Chemicals Private Limited
2, Date of incorporation of corporate debtor 25th June 1991
3. | Authority under which corporate debtor is incorporated | Registrar of Companies, Ahmedabad, India
/ registered under the Companies Act, 1956

4. | Corporate Identity No. / Limited Liability Identification | U24110GJ1991PTC016014
No. of corporate debtor

5. Address of the registered office and principal office (if | C - 502, Shree Ram Vatika, Near
any) of corporate debtor Swaminarayan Mandir Near Haridarshan
Char Rasta, Nava Naroda, Ahmedabad,
Ahmedabad, Gujarat, India-382330

6. Insolvency commencement date in respect of corporate | o2m August 2024
debtor

7. Estimated date of closure of Insolvency Resolution | 29t January 2025
Process

8. | Name and registration number of the insolvency | CA Gomti Ramchandra Choudhary
professional acting as interim resolution professional

Reg. No - IBBI/IPA-001/IP-P-
02625/2022-2023/14275

9. Address and e-mail of the interim resolution | Address: 9-B, Vardan Complex, Near
professional, as registered with the Board Vimal House, Lakhudi Circle,
Navrangpura, Ahmedabad — 380014

Email: cagomtirchoudharv@smail.com

10. | Address and e-mail to be used for correspondence with | Address: 9/B, Vardan Complex, Nr. Vimal
the interim resolution professional House, Lakhudi Circle, Navrangpura,
Ahmedabad — 380014

Email:

molinachemicalsprivatelimited @gmail.com
11. | Last date for submission of claims 16t August, 2024
12, | Classes of creditors, if any, under clause (b) of sub- Not Applicable

section (6A) of section 21, ascertained by the interim
resolution professional

13. | Names of Insolvency Professionals identified to act as Not Applicable
Authorised Representative of creditors in a class (Three
names for each class)

14. (a) Relevant Forms and (a)Web link:
www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives
are available at; (b)Not applicable

Notice is hereby given that the National Company Law Tribunal, Ahmedabad has ordered the commencement
of a corporate insolvency resolution process of the Molina Chemicals Private Limited on 02" August
2024.

The creditors of Molina Chemicals Private Limited are hereby called upon to submit their claims with proof on
or before 16t August, 2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate-its choice of authorized

representative of the class [NA] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

‘ (]
Date: 04.08.2024 A Gomti Ramchandra Choud
Place: Ahmedabad Interim Resolution Professional

Reg. No. IBBI/IPA-001/IP-P-02625/2022-2023/14275
Validity of AFA till 30.06.2025
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Suli Baug Branch : Shranghvl Sevatay, Nr, Alankar Cinéma,
Opp. Radway Station, Surat-395006, Gujara
Phomne Mo, 0261-2429742, 2437653,

Appendix - IV [See nile 1)} POSSESSION NOTICE iFor immaovable Praperty)

Wheseas, The undersigned being the authorzed officer of the Bank of Baroda under
the Securitisation amnd Reconstruction of Financigd Assets and Enforcemsant of Secusity
Interest Act, 2002 {54 of 2002} and i axercise of powess conferred wndar Section 1312}
rizad with nule 3 of the Secunity interest (Enforcement) Bules, 2002 isswed & demand notice
dated 15.08_ 2024 calling upon the bomrower WM's, Rajveer Ribbam Industries, Prop. Mr.
Dharmesh Rameshchandra Modi ard fts Guarantors Mr. Chandrakant Ganeshishai
Jadav 1o repay the amount mantioned m the notce beng Bs, 20,18.568.16 a5 on
14,00, 2029 + 1= agpbed inferest there on + Legal & other Expanges within 80 deys from
the dete of receipt of the said notice

The Barrawess havng failed to repay the amount, notica is hereby given to the
Boerowers and the public in general that ihe wdersigned has taken Symbolic Possession
af the pregesty described herain bebaw in exarcise of powers conferred on him wender sub-
saction (4] of saction 13 of Act raad with nada 3 of tha Sacurity Interest (Enforcement| Rules,
2002 on this the 317 day of July of the year 2024,

The Banmwes i particolae and the public m genceal is heely cauboned nol 1o desl
wiith the property 8nd army dealings with the propesty will be suhject to the cherge of Bank of
Baroda, Sefi Bawg Branch for an amount of Rs. 20,18, 568.16 as on 14.04.2024 + un
applied interest these on + Legal B oiher Expenses,

The Barrowes's attention is mvted to provisions of sub-section {8) of section 13 of the
Act inrespect of ima available, to redeem the zacured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Murgage Property Located at Avas No. 68 of "A" Type, ares admeasunng about 36.27 5o
ridrs. shang with consinaction standing thereon in the society kncwn as "Gyandesap Nagar”
sanctaonad and organized wnder section 211 of tha ULC Act 1976 siuated on the End
beanng A-5 No. 35 paikes, Block Mo, 911 of Viage - Palargore, Sub-Destrict - Choryas,
District - Surat stands in the nams of Me. Chandrakentbhel Ganeshbhai Jaday S,

Date : 31.07.2024, Place ; Sarat Authorised Bificer, Bank of Baroda

i i T

Bank of Baroda

Kasbapar Branch: Gram Panchayat Building,
Kasbapar, Navsari-396445, Mob No. 8485837519
E-Mail Id: dbkash@bankofbaroda.com

Possession Notice APPENDIX IV [See Rule 8(I)]

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of Powers conferred under Section 13 read with the Security
Interest (Enforcement) Rules, 2002, issued demand notice dated 10.05.2024 (also
published in newspapers on 24.05.2024) calling upon the Borrower and Mortgagor Mr.
Rahul Suresh Patil to repay the amount mentioned in the notice being Rs. 15,22,533.55
(Rupees Fifteen Lac Twenty Two Thousand Five Hundred Thirty Three and Paisa Fifty
Five Only) as on 09.05.2024 (inclusive of interest up to 09.05.2024) and further interest
and charges and expenses within 60 days from the date of receipt of the said notice.

The Borrower and Mortgagor having failed to repay the amount, notice is hereby given to the
Borrower and Mortgagor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on
him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules on this 1" day
of August of the year 2024.

The Borrower and Mortgagor in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with the property will be subject to the charge of
the Bank of Baroda for an amount of being Rs. 15,22,533.55 (Rupees Fifteen Lac Twenty
Two Thousand Five Hundred Thirty Three and Paisa Fifty Five Only) as on 09.05.2024
and furtherinterest and other charges & expenses thereon until full and final payment.

The borrower's attention is invited to provision of sub-section (8) of section 13 of the Act, in
respect of time available, to redeemthe secured assets.

i 3w asier
Bank af Baroda

@ dsnm Foenm &m tﬂ punjab national bank

e it avfte

Circh SASTRA Centre - 151 Aoor, Meghani Tower Station: Road, Soral, Gujamst 385003
Tele Ma.: (261 2454543 emall; csfaX3@pnb coin

@ do 3w agier

Appendix-IN[See Rule 8{1)]POSSESSION NOTICE (For immovable Properiy)

Witereas, Bhe anodersignad heing the Auhodsed OHicer of the Punjah Nationgl Bank  woder the
securitizamen and Heconstruchion of Financial Assais and Endorcemesnt of Security Imteres] A2
2002 (54 .al H025 and in exercise oF Powers conlerred urckr Seclion 137123 resd wilf) [ruse 3] of
th SECurity Irdenest (Endorcomdnl) Fues, 2002, essied adamand notscs dated) 20,05 2024 caling
upoen the bormawersmosigagor M BIHARILAL LADULLAL SOR [Barrower) and Smt
BHAVNABEM BSHARILAL SONI (Co-Borrewer) io repay the amount mentaned in e nobce bing
R=. 18,13,531.11/- (Rupess Exghiean Lakhs Thirieen Thousand Five Humdmed Thirty One and
Pat=a Bievan Onfy) as on 3070472024 and further merest with monthly rest and other charges amd
expenses within 60 daysfrom the data of motice/dale of receiptaf the said notice.

Tha borrowers maving failed fa repay the amount, notce ks |1-:"r|'-!tl:.l l;ll'."-E'F o 1he
Hoermiaer .fjl:.ir.ir'.nr.r-.1r.r||].'.g:1r 2 1he F‘.II'IlIE ] I.:II'!I1I'!T|'I| thal the L"II]EI'.‘:IQFEIJ hias Zakan
PARSHESKIN o The |."I'I'!|:h':'|:|- sdescrnpd harsm Do In exerise ol pesers conferred an himvher
prdler eckan 13040 of the salid Aot resd with Bk 500 Shi Senir oy Fierest (Entoroement) Bules
2003 an this F".5||||_|.I!‘:I-|I fhe year {12

The BorrowarsMorigagor in paticular and the pubdc m gensal is bereby cadomad nok to deal
withy the properdy and ary dealings ‘with e prope 1y will B Ssubeect 1o the charge of the Punjab

ThuezZand Five Hundead Thirly One and Paisa Eknven Only) as on J000E 2024 2nd Torfher interes
themon.

Tne borrewer's atientan is invited 1o provision of sub-5ecian (8} of section 13 of the A, in
respect af fime awalable o redeem the secured asset

Dezcription of immaovable property
Il hak plecs ar pancel o P ﬂFE”:.I Ang, UEI'IQ. of Hinck No. 46 --‘Jnu-agn.- |HaEdenial Pumsosa)
named 0 K MAGER the land paki KA plot Mo, 8722, 83, 85,110 111,112, 11410129, 13110 153,
Tl awden, 35571 00 S, Mirs. named “MOAK PASARD PARRT, Divided into Row Houss Gals Tipe- Plols
Fakl, Fiol Mo, 3k, Adm. 5853 B0, mire Conslrucied DLicing A, B8 52 =y, s |G.E ) with undivided
right, property po. 856/ an Baben Gram Fanchayvat Reconds, Stualed ol Willage © Baten, Ta. Bardof,
Dt Bl BEnmngng fo Mr Bl Ladulls Socd & Mg, Bhavaaben Biarial Soni Bounded; Barth
Imemal Road . Easl: Flot Mo 37, Soulh: Adjcining Margin & Canal, ‘Wast: PlolNo. 35

Authorized Officer, Punjab National Bank

Palanpurpatia Branch ; G725, Madern Shappe,
Bagide S3ver Pleza, Randar Road, Surat - 3450008,

Gujarat, Indsa, Phone No. 0261 -2775626,
Bank of Baroda E-mal ; palmirichankolbarode com.cam

Appendin-IV (See rele 1)) POSSESSION NOTICE (For lmmovable Propertyl

Wheraas, The undarsignad being the Authorized Oificer of the Bank of Baroda
undar the Sacurtisation and Raconstructsan of Financial Assets and Endorcement af
Sacunity Interest Act, 2002 {54 of 2002) and m exarceze of pevears conferred undar Sactian
13002 read with rule 3 of the Security terest (Enforcement) Bufes, 2002 issued &
demand nofice dated 18.11.2023 calhing upon the barrower Mr. Mahendra Prem Singh &
s, Kaitagh Mahendra Siogh Kanwar and its Guarantor Mr. Bhagvanbhai Ramjilal
Sharma 1o repay the amount mentianed in the notice besng Rs. 17,19,897.94 a5 on
1711, 2003 + un apphed interest thare on + Legal and Other chargas with 60 days from
the date of recespt of the said notice.

Thie Barrowsars heving fedad to repay the amount, notice is heraby given to the
Boarowers and tha pubdic in general that the undersigned has taken Physical Possession
af the property described harein helows in exarcese of powers confermed on him under sub-
section (4] of section 13 af Act read wath rule B of the Securty Intarest Enforcement)
R, 2002 on this tha 01" day of August of the year 2024,

Thi Bomawer in parbcutar and the public in general is henaby caubioned net o deal
with the property and sny dealings wath the propesty well be subiect 1o the chasge of Bank
of Barada, Palanpur Patia Branch lor an amount of Bs, 17,19,897.94 az on 17112023
-+ unappsedinterest there an + Legal and Other chasges,

Thie Bamower's attention is invited to provissans of sub-sscton (B} of section 13 of
the Act, in respect of time evailable, to redeem the sacured asssts,

DESCRIPTION OF THE IMMOWVABLE PROPERTY
Eguitable mortgage of Plet No. T8 (A5 Per AP Maw Mo, 13578 Admeaasuning About
836859, Mtrs. of Murli Lake City situated the Lond bearmg Sursay Mumber B35, Mo 128,
13002, 1301 -+ 2 & 7, Paiki Black No. 135 Paiki 2, Moaje - Asnabad, Sub Dist - Glpad, Dist.
Surat, aleag with the undivided share of Road and C.OF Adm, 68,82 Sq. Mirs. in the said
e, bedongng propey in the name of Mr. Mahendrasingh Premsingh and Mes, Kalash
Mahendrasingh Kamvar, Bounded by - North : Plat Mo, 7%, Sewth : Plot Mo, T7, East : Flar
Mo, 93, West : Society Road, g
Date - 01.08.2024. Place : Surat

Authorised Officer, Bank of Baroda

ﬁ Jﬂpl- w Puna Kambharla Branch @ Plat Mo, 12413, Ne, Tata
@ Iofoes Auto Point, At Magob, Tal. Choryasi, Dist. Surat,

Bank of Baroda | pin - 395010, Phone No. 0261 - 2640029, 2640030,

A ppendie-iV [See rule B1}]

Wherans, The undersigned besng the sutharized officer of the Bank of Baroda unidar
the Securitisation and Becomstruction of Feancial Assets and Enforcement of Security
Interast Act, 2002 {54 of 2002) and in gxercise of powers conferred under Saction 13012}
rerad willh rule 3 of the Secundy Imesest [EMorcerment) Rubes, 2002 issueda demand notice
dated 20.02.2024 ca¥ng upon the berrosear Mr. Ramkaran Jagdishprasad Sharma, Krs.
Nirmla Ramkaran Sharma & its Guarantors Mr. Pintu Daddan Gupta to repay the amaunt
mentanad in the natice being Rs. 7.74,.214% (Rupees Seven Lakhs Seventy Four
Thousand Two Hundred Fourteen Only] + unapplied mierest from 20,02 2024 + Legal &
Othar Expanses within G0 days from tha date of receipt of the said notica.

The Borrowers having faded to repay the amount, notice is hereby given to the
Borrowwers end the puilic in penearal that the undersigned has teken Symbalic Possassion
of the propety descrbed herein balow in exercese of powers carferred on him under sub-
section (4} of section 13 of Act read with rule 8 of the Security Interest Enfarcement| Aules,
2002 on thes the 01" day of August of the year 2023,

The Barrower i particidar and the public in general i bereby caitioned not ta deal
wilh the progerty and any dealings with the proparty will be subjact 1o tha charge of Bank of
Baroda, Pura Eumbhariya Branch for a0 amount of B, 1,74, 214/ |Rupeeas Seven Lakhs
seventy Four Thoowsand Tewo Hundred Fourteem Only) + unapplied intarest from
20,02 2024 + Legal & Other Expenses gic.

The Barrowear's attantion is invitad to provisions of sub-saction (8] of section 13 of tha
Act, n risspect of tame avaiable, to redeem the secursd assets.

DESCRIPTION OF THE IMMOVAELE PROPERTY

All that piece and parcel of knmovable Property beanng Plot Mo, 82 e K0P Block Mo,
463/82. edm. B0.20 Sq. Meters as per site and adm, 5593 3q. Meters along with the
umdiddid propestionate share of mad & COP adm, around 3702 s6. meters of “Gardhng
Platinem Vibhag-2™ plotted in land admessuring 16084 sg mits. in the said land bearing
Revenue Block Mo, 463 |e. Bevenug Suneey Mo, 471 of Village ; Umrakh, Taluka : Bardali,
District: Burat, Gujarat in the nams of BMr. Rarmkaran Japdishprasad Sharma & Mirs Mirmia
Rambkaran Shanma. Bounded by - North ; Fiot Ba, B1, South : Inemal road of Saciety, East
2 Plot Mp: 83, West : Internal road of Sockaty. S,

Date : 07.08. 2024, Place : Surat Authorised Officer, Bank of Baroda, Surat

POSSESSION NOTICE

{for lssmovahie Progerty|

Description of immovable properties
All part and parcel of immoveable property bearing Plot No. 48/14 admeasuring 44.72 sq.
mtrs., City Survey Tika No. NA99 and City Survey No. 110/1/1/1/48/14 on Property
Registration Card situated in “Naklang Dhaam” situated on land bearing Revenue Survey No.
110/1/1/1 admeasuring 17592.00 sq. mtrs. of Vijalpore, Taluka Navsari (City), District
Navsari standing in the name of Mr. Rahul Suresh Patil and Bounded as follows: East: Plot
No. 26, West: Society Internal Road, North: Plot No. 48/13, South: Plot No. 48/15

Date :01.08.2024 Chief Manager & Authorised Officer,
Place : Navsari BANK OF BARODA, Kashapar Branch

Tankal Branch; Near Char Rasta, village Tankal, Taluka
Chikhli, Navsari-396560. Phone- +91 9687680768
E-Mail Id: Tankal@bankofbaroda.com

Possession Notice APPENDIX IV [See Rule 8(I)]

Whereas, the undersigned being the Authorized Officer of the Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 and in exercise of Powers conferred under Section 13 read with the Security
Interest (Enforcement) Rules, 2002, issued demand notice dated 22.05.2024 calling upon
Borrower & mortgagor Mr. Ajit Anant Jadyal and Co-borrower & Co-mortgagor Mrs.
Rajeshri Ajit Jadyal to repay the amount mentioned in the notice being Rs. 6,93,268.35
(Rupees Six Lac Ninety Three Thousand Two Hundred Sixty Eight and Paisa Thirty Five
Only) as on 22.05.2024 (inclusive of interest up to 19.05.2024) and further interest
thereon within 60 days from the date of receipt of the said notice.

The Borrowers / Mortgagors having failed to repay the amount, notice is hereby given to the
Borrowers / Mortgagors, and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on

dis 31T agher
Bank of Baroda

Date: 02-08-2024, Place: Sural
Gunjan Branch, Gunjan, VAPI-396195
Ph.: 0260-2401044, 9687005254

‘
ko Sorese Email: GUNJAN@bankofbaroda.co.in

APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE

Whareas, the undersigned bang the Authorsed Cfficar of the Bank Of Baroda undes
the Securitization and Reconstructen of Fmancial Assels and Enforcemant of Securily
InterestAct, 2002 andin exercize of Powers confarred under Section 13 read with rula 3
of the Security Interest (Enforcament) Rules, 2002, issued a demand nofice dated
24.05.2024 calling upon the BorrawersParinersMordgagorGuarantors, MeVipulbhai
Shankarial Patel, Mrs. Manjula Vipulbhai Patel and Mr. Tushar Ranchonbhal
Kareliya 10 regay the amount mentioned: in the nolice being Rs. 12.53.044.45
[Rupees Twelve Lakhs Fifty Three Thousand Forly Four Rupees and Forty Five
Paize Only] as on 19.05.2024 ‘With Furiher interest Lntl Fayment in Full wishin &
days from the date of nofice’ate of recaipt of the said natice.
Tha barmdwears havng lafied 1o repay the amounl, nobce 15 heraby green lo the
BorroweriGuaraniorMorlgagor and the public in ganesal that the undarsgned has
[Bken possession of the properly describad herein below in exerciza of powars
conferred on him'her under Saction 13(4) of the zaid Act read with Rube 8 of the said
Rulesonihis 30th day of July of the year 2024
Tha Borrower'Guaranton®ordoagaor in-pediculer gnd fhe public m general = heraby
cautioned nol io deal with the proparty and any desings with the peaparty will ba subjec
lo the charge of ihe Bank Of Baroda foranamount of 12,38, 787.50  [Rupees Twelve
Lakhs Thirty Eight Thousand Seven Hundred Eighty Seven Rupees and Fifty Paise
Oy} ason 2707, 2024 with turhar intess st & expengas thareon urhl full payment
The Borrower Attention i Invitéd S0 Provision of sub section [8) of zaction 13 of Actin
respectoftime available redesm the secured assets

Description of the Immovable Properties

=ittty Morlgacge of all lhe pieces 8] parcel of residecial propedy Sthsted al FLAT MO ADF
ADKMEASURIMNG B5.05 S0 MTS SITUSATED AT SECOND FLOOR OF BUILDING Na, 05 KRNOWR AS
GURUDEY CO-OPERATIVE HOLEERG BOCIETY LINITED ALONG WITH UNDIVIDED SHARE IN
LAND ADKA, 10.00 50, MT, COMSTRUCTED OK HOUSIMNG FLOT MO 370 LAND BEARMG
SUHVEY MO 1I0PAIKEE Al GICC WAFT OF VILLAGE THHARMWADA  TAL VAP DISTT
Wi B0 STATE GLUIARAT Bounderies ol abave praoperly is ag: Easd: (1, 7.5 West: [.T5 North
0.T.5 Seath: PASSAGEANEETAR
Date: 30.07.2024

Place: Vapi

Sdi- Authorized Officer
Bank of Baroda

Dudhia Talao Branch, Navsari, Opp.Municipal Building Dist. Navsari,
Ph: 02637-250488/250810, Email : dudhia@bankofbaroda.com

Sale Notice For Sale Of Movable / Immovable Properties

[APPENDIX- Il A with Rule 6 (2) for Movable] [APPENDIX IV-A refer proviso to 8 (6) for Inmovable Property]

E-Auction Sale Notice for Sale of Movable/Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described Movable/
immovable property/ies Hypothecated/Mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of
Baroda, Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis for recovery of dues in below mentioned
account/s. The details of Borrower/s/ Mortgagor/ Guarantor/s/ Secured Asset/s/ Dues/ Reserve Price/ e-Auction date & Time, EMD and Bid Increase Amount

are mentioned below —
Sr/Lot| Name & address of Borrower/s | Give short description 1. Date of e-Auction 1.Reserve EMD deposit Status of
No. / Guarantor/ Mortgagor’s of the Movable / Time of E-auction - Price- Rs. Account No. Possession -
immovable property Total Dues. Start Time to End Time|  2.Earnest IFSC Code (Constructive /
with known 2. Last date and time | Money Deposit | Bank of Baroda Physical)
encumbrances, if any of submission of Bid. | (EMD) Rs. Branch Property
(Mortgaged by NA) 3.Bid Increase Inspection date
Amount Rs. & Time
1. | Mr. Rakesh Singh Kushwaha | Mahindra and Rs. 25.75.465/ 1. Dt. 30/08/2024, | 1.19,35,000/- | 1. Ac No.058700 1. Physical
Flat No.307, Valaram Pratik, Mahindra Furio - $. 29,19, Time 2:00 PM 2.1,93,500/- 15181219 2. Dt.26-08-2024
Nr. Elite building, Nr. Neelkanth | 16 - D - 22 feet Truck to 5:00 PM 3. 10,000/- 2. IFSC : Time : 2:00 PM
Row House, Chanod, Valsad - 2. Dt. 29/08/2024 EARBUDUDH'A to 6:00 PM
396195 ank of Baroda
Dudhia Talav Branch

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction.htm and
https://bob.auctiontiger.net/EPROC/ prospective

Date : 02/08/2024
Place : Navsari

bidders may contact the Authorised officer on Tel No. 02637-250488 Mobile 96627-96780.

Authorised Officer,
Bank of Baroda

mmw Puna Kembharia Branch : Plat Mo, 12-13, Nr. Tata
@ 8 Maotors Auto Poind, AL Magob, Tal, Cheryas, Dist. Surat,

Bank of Baroda | pa - 395010, Phone No. 0261 - 2630029, 3540030,

POSSESSION NOTICE

Appendiz-IV |See rula BI1]] [for Inmmovahle Progperty)|

Whareas, The undersigned being tha authorized oificer of tha Bank of Baroda under
the Sacuritisaban and Reconstructon of Financeal Assets and Enforcement of Security

REGIOMAL OFFICE, BANK OF BARODA
Mahalzxmi Tower, 15t Floor, Tithal Road, Valsad.

) i il aieT
=) Bamk of Bavorls

Ph.: 02632-241454, M.; BET24B5474.

Email ; recovery. bulsaritbankofbaroda.co.in

Sale Notice For Sale of

immovable Properties
“APPEMDIX- IV-A [See proviso to Rule & (2) & 8 [6)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.

and Bid Increase Amount are menfionad below -

Mame & address of

Give short descnption of the immovable

Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s} and Guarantor {s) that the below described
immovable property mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of
Baroda, Secured Creditar, will be sold on “As is where is”, "As is what is”, and “Whatever there is" basis for recovery of dues in below
mentioned account/s. The defails of Borrowar/s/iMorigagor/ Guarantor/s/Secured Asset/s/Dues/Reserve Pricefe-Auction date & Time, EMD

1. Reserve Price Branch Name

zitT\/uh;JsutnodffiLgey?a(:-nzljgf) of the said Act read with Rule 8 of the said Rules onthis 1stday (nterast Act, 2002 (54 of 2002) and in exercise of powers conferrad under Section 13112} Bimtnamitiacanfos property with kn;.:;;ﬁ:lﬂ;nhran ces, if any Total dues " EmEla:lmg_r:l ﬁT:;,ET:EIEnI Contadt Mo,
The Borrowers / Mortgagors in particular and the public in general is hereby cautioned notto read with nule 3 of l"EIFm"“"' Interast (Exgrzam ent) Fipies. 2002 issibd 3 dermend natice , . : S , .
deal with the property and any dealings with the property will be subject to the charge of the dated 30.04.2024 calling upon the horawes Mr. Tuntun Singh Gangadhar Singh & Mes. T |Mr. Pareshbhai Thakerbhai | Equitable mortgage of land and building house|  Rs.14,55417.67
Bank of Baroda for an amount of Rs. 6,93,268.35 (Rupees Six Lac Ninety Three Thousand Maya Devi Tuntun Singh fo repay the amount mentioned in the notice being Rs. Patel & Mrs. Swati Pareshbhai | flat no.404 A admeasuring 787 sg feet| ason 31.07.2024 1. Rs. 11,19,600
Two Hundred Sixty Eight and Paisa Thirty Five Only) as on 22.05.2024 (inclusive of 12,84.283/- (Rupees Twelve Lakh Eighty Four Thousand Two Hundved Eighty Three Patel. superbuill area with undivided share of land Untdi
interest up to 19.05.2024) and further interest and expenses till full and final payment. Onby) as on 30.04,2024 + unapplied interest there on + Legal & Other Expenses within 60 admeasuring 33.71 sq.mirs 4th Noor of building 0 Branch
The borrower's attention is invited to provision of sub-section (8) of section 13 of the Act, in days from the date of receipt af the said notice. _ _ Plot no.27 Police HQ Road. | A of Valaram residency construgied on NA land 2. Rs. 1,12,000
respect of time available, to redeem the secured assets. ] Tha Borrowvers having failed to repay the amount, notice is hereby given to the Jamila Park Valsad 306001 admeasuring 2023 sqg.mis bearing revenue BI80450111
Description of immovable properties Borrowers and the public in general that the undersigned has taken Symbolic Possession a survey no 162/2 consolidated city survey 1. Rs. 5000
All'the right, title and interest inimmovable property in the form of Flat No. B-506 (Municipal of the property described harein below in exercise of powers conferred on him vndar Sub- no.2043 situated at Mograwadi, Valsad Gujarat
House No. 804/0), admeasuring 574.00 sq. ft. i.e. 53.34 sq. mtrs. on 5" Floor of “Sanskar sechion (3] of section 13 of Act read with role B of the Secusty Interest Enforcement) 396001 in the name of Smi. Swati Pareshbhal
Residency-B”, along with undivided proportionate share of 13.18 sq. mtrs. in land under the Rubas, 2002 an ez the 017 day of August af the year 2024, ; : : ;
: iy ¥ Patel and Mr. Pareshbhai Thakorbhai Patel
gaid. btuillt_jigg’situatt\elqﬂi]n Irel\zidedr)tia(ljl Socl:ie’[ydnarrzjedtangknownI asd“gans_kar Igo-op. ngsing The Barrower in particulas and the publc in general is hereby cautioned not 1o deal '
Ocl€ty Lid.” near Vithal lviandir, developed and Standing on land bearing Revenue survey wwith tha proparty and any dealings with the propesty veill be subject 10 the charge of Bank 2 i ifahi [y
No. 155/1-A/Paiki Plot No. 7, 8, 9 and 10 (B-type) situated in Navsari-Vijalpore Municipal - , W Vijay Industries (Prop. Mr. | Equitable mortgage of Flal no, E-403 Fourth Floor | - Rs. 25,26,040.47 1. Rs.11,04,000
: ' v} o ! v of Baroda, Puna Kumbhariya Branch far an amount of Rs. 12,840,283/~ (Rupees Twelve Vijay Ombkar Patil Building- E Sai Sangrila of land bear ald as on 311.07.2024
Ward No. 7 of village Vijalpore, Taluka Jalalpore, District Navsari in the name of Mr. Ajit Anant Lakh Eighty Four Thousand Tweo Hundred Eighty Three Onky)-as on 30.04.2034 = jay Omkar Patil) HHINg grite Rallny ekl Moti Daman
Jadyal and Mrs. Rajeshri Ajit Jadyal and Bounded as follows: East: Common Passage, insackatint e i f e Pl i Flat no, 601, Sagar A Apariment | Survey no.47/1 New Survey no.2969 B/n Kanya 2 Rs. 1.10.400
. . . g x £ 1 s B £ s . I r
West: Open Space, North.FIatNo.507,South.FIatNo.505. . . Tives Borrwer's:attention i invitsd 1o provisions of sub-secticn () 6f saction 13 at Khariwad Mani Daman 336210 | School, Sulabh P-.Ia.gar.. NH .r'.n.4ila Moja: Village ATOTT227R3
Date :01.08.2024 Chief Manager & Authorised Officer, the Act, in respect af time available, to radaem tha sacured assats, Pardi, Taluka Pardi Dist-Valsad. in the name of 3. Rs, 5000
Place : Navsari BANK OF BARODA, Tankal Branch Mr. Vijay Omkar Patil kg,
DESCRIPTION OF THE IMMOVAELE PROPERTY 3 .
: : Mis A R Plastics &l the piece and parcel of Gala no. 204, Komal | Rs.1,14,99,266.57/-
. ’ , All that piece and parcal of Immowvable Propesrty baaring Plot No. 355, Admeasurmg about : ! 1 £
hﬂmﬁm Puari Humhhﬂn_:l Branch ; Piot Mo, 12-13, Nr. Tats 77.00 54, Yards aqusvalant ta 60,28 Sg. Mirs. Together with undivided i s Address: Gala No 207, BLDG A, Sr | Industrial Complax, Kachigam, Nani Daman, Daman | interest thereon Wef 1. Rs.15.25.700/-
Motoes Auto Poin, AL Magob, Tal Choryasi, Dist. Sural, i 5 COP adiilanciaiod AboatS531 54 WS 24" it Blect No. 270, 274, Komal Industial | and Diu admeasuring 1200 sq. f, situated on 2nd |  02.06.2024+ other R
Bank of Baroda | pin - 395010 Phone No. 0251 - 2640029, 2640030, in Road and COP admeasuring about 32.81 5q, Mirs, at "Hashs Residency”, Block Mo, 124, ' el d, + Ak ; ' ; ng 2. T . ] .
——— e, 8. No. 115, Admeasuring 33415.00 Sg. Mtrs, of situated st Village - Karall, Sub Destrict Complex Daman - 308210 oot i A bullding known as H.I:Irn_ﬂ- Industrial charges less 2. Rs. 152,570/
Appendic-V See iz 81]] POSSESSION MOTICE  ifor imssovable Propssty) . Palsana District : Surat, in the name of Mr. Tuntun Singh Gangadhar Singh & Mrs. Maya Prop;: YaminiRameshbhal Patel l:lllm_p-?ﬁ:l: constructed on Mon a_grlculsurer fand recovery if any R5. 1,52,
Whereas, The undersigned being the suthorzed officer of the Bank of Baroda Dievi Tuntun Singh. Bounded by := North : Plot No, 354, Seuth : Plat No, 356, East: Society Address: H Mo, C-235, Amaliya | bearing revenue survey No. 270, Hissa No. 3-A of
under the Securitisation and Recanstruction of Financial Assets and Enfoecement of Intemal Road, West ; Plos No. 325, Sl Fallya, Vilage Dabbel, Daman- | viliage kachhigam laying and being within the 3. Rz, 10000/
Seciaity interest Act, 2002 (54 of 2002) and i exercise of pawers conferad under Date - 01.08.2024, Place : Surat Authorised Officer, Bank of Baroda, Sural 156210 |urisdiction of nanidaman, daman — 386210 ROSARE
Secticn 13412) reed with rule 3 of the Security Interest {Enforcemant] Rules, 2002 issusd x - Valsad
a damand notice dated 26.04.2024 calling upon the bomawar Mr. Nitinbhai Shantibhai All the piace and parcel of (ala no. 205, Komal
Goil, Mr. Nileshbhai Shantibhai Gohil & Mrs, Kanchanben Shantibhai Gohil to repay Industrial Complex, Kachigam, Nani Daman, Daman 1. Rs.15,25,700/- 8872485474
the amount mentioned m the natice being Rs. 12.39,481/- [Rupees Twehe Lakhs FORM A and Diu admeasuring 1200 sq. ft, situated on 2'_"'1
Thirty Nine Thousand Four Hundred Eighty One Only) + unapphed mieest from ~_PUBLIC NOTICE o floor of A building known as Komal Industrial 2. Rs. 1.52,570/-
76,04, 2024 + Legal & Other Expenses within B0 days fram the date of receipt of the said . {Under Requiation & of the Insalvency and Bankrupicy Board of India Complex constructed on Non - agriculture land i T
SEE iIrsalvency Resciulion Process far Caorporate Persans) Regulations, 2016 bearing revenue survey No. 270, Hissa No. 3-A of
The Barrowers having failed ta repay the smount, nofice is hereby given to the FOR THE ATTENTION OF THE CREDITORS OF village kachhigam faying and being within the 3. Rs, 10000/-
Bomowers and the public in general that the undersigned has taken Symbolic MOLINA CHEMICALS PRIVATE LIMITED jurisdiction of nanidaman, daman — 386210
Possession of tha proparty descrbad herein balow in exarcise af povwers canferrad on RELEVANT PARTICULARS 2
hirm under sub-saction (4) of section 13 of Act read with rule B of the Security Interest 1 | Mame of Corporate Detitor Maolina Chemicats Private Limied 4 | s Shree Sai Poly Plastnc. ':'" lh;:. pan_anu:l ’Tﬂr.wl ﬁr;ndusmal GE"_EHFH?'ILUFS' 104, H.E' 5.1'1 4,045.31/-
Enfarcement] Rules, 2002 onthis the 01" day of August of the year 2024, 7 | Dale of meorparation of comporate debted 251 June 1991 ﬂ.ﬁ P8 RUmSASUNAG VITAEG, I e (IOl 47U 90, | Wit Iaterest ip 1o 1. Rs. 27,36,000/-
Tie Barrowwier in sarticular and the pubic in-genaral is harsby cautioniad nt to deal Mr. Shushma Rakesh Dubey (FL). on the 1 81 Floor of Premer Industrial Estate, | 02,06.2024 + interest ROSARB
4 - ! el 3| Authoniby urder whech corporate deblor | Regestrar of Companies, Ahmedabad, India Probeiat ituatad and standing on land besring Flot No, 11 thereon + Leaal
with the property and any dealings with the property will be subject 1o the chaege of Bank is ncorparated | ragstared uner the Comparies Act 1955 (Propristor) siiyaled and standing on land beanng ot No, 1, 0 g Re 37 j Valead
of Baroda, Puna Kumbhariya Branch for an amount of Rs, 12 39,4815 [Rupeas ] . ‘s Wentits Mo T Lintiod Liabiii UE-*‘.1IIIG.I*EI"'1F‘-'|:"-1-5|.J14 : Survay N 385723, Near Ganesh Industrial Estate, Expenses 2. Rs, 2,73,600/-
Twelve Lakhs Thirty Nine Thousand Four Hundred Eighty One Only) = unapglied enseiiio Necoteomaiiwatdie: | Mear Gold Star via Kachigam Check post, village 8872485474
miterastfrom 26.04. 2024 + Legal & Othar Expanzes eto. E TAdies l[-lﬁ__"l_ racy v Ty T TR Yt e — Kachigam, Mani Daman, Daman (UT] in the name of 3. Rs. 10000J.
The Barroawer's ettantian is invited to provisians of sub-section (B) of section 13 of ' urunrlE.-:l 2‘,1; Iirﬁ"::l :| f".ipncﬁjle Ha;l'r'lllr He::E"Ia?Wldar:r;’mlﬂhar RHE; Na.,.ﬂllla Mrs. Ehushma Rakesh Dubey.
the Act, inrespect of tima available, to radeem the sacured assets. dem'm itk Nam:ua-. .ﬁ.hm.&{Iﬂhaﬂ ﬂzl'm&da:lﬁﬂ 'Eilljara‘.
DESCRIPTION OF THE IMMOVABLE PROPERTY I B 2 E’: “ﬁ'“‘“f““}?"ﬂ";m g‘;‘é”“”* 'l““E';? ;E";E SE'?“HT‘E' ':}:;’fl"’d‘;ﬁ*:j?' r:f“’. Rﬁ-”-agfg-?géi-‘r 1. Rs. 22,19,400/- Tithal
All that piece and Parcal of Immavable Property baaring Plot Mo, 158 {According to order B | Insahwency commencement date in C2rd August 2024 o E. Is ai = M :ﬂﬂ J ?;ﬂ:{. sh|5 n 4-1'*33 [.Eamg,. ! ; ..Hy:r.qﬂ;hl:ugr:,iq||ar Lp :j“ bl Read
of rectification Black Mo, 83/159) Adm, Abt, 42,41 Sq. Mtrs, of "Sundarvan Residency” respect of comorats deblor Subhashchandra Desal. Mr 1_‘1”;’" " g J'":;Eéfﬂuﬁ' et ;‘5‘* ‘3%'1- 2. Rs. 2,22,000-
situated an the land beering Fiev. 5. No, B8, 89 and 90, New Black No. 83 of Village - 7| Eslimated date of cosure of nsobency | 23 January 2026 Eihhath shandra  CuiRbRal | o FE"”'- ol *’“5“’"4' ik Bt 5 5 aDDY 9687680770
Mansad, Tal. Kamrej Dist, Surat in the joint names of Br. Nitinbhai Shantibhai Gohd, Mr Rasodulion Procass Desai, Mr. Vijaybhai Amrutlal S0.Ftas per approved plan « R, G
MNikeshbhai Shartibhai Gohil & Mrs, Kanchanben Shentibhai Gohil, Bounded by = North : B | Wame and regesiration numier of the | CA Gomé Ramchandra Choudheny Desai, Mr. Rohitbhai Amrutial — i - - -
Plot Mo, 184, South : Road, East : Plat Mo, 158, West : Plot No. 160 Sl msoivency pm_feaﬁi:unal BCing A5 Reg. !'nh;--IEIE.l'IPA-El.'I1.'IF'-F-I‘.-EEEE.'.'-.'I'."EE- Desai, {3} 40, Karmashila, Row House !‘*:'1:-'3 Parl B KHTI.'ﬂtIhUMI Oresm I:ﬂ;..'_ 1. Rs. 32.35.500/-
Date : 01.08,2024, Place : Surat Authorised OMicer, Bank of Baroda, Surat | || OPIM resohition peofessional | AEETS Nilkanith: Nagar Soclaty, Bhatar | Mear DCO School, Batakhadl, Station Road, Killa Pard, i
§ | Address and e-mail of the inlerim Address: 2B, Vardan Complex. Near Vimel Road, Swat-395007. (b) 305, | MNew Sunvey no.4133 (O Survey no. 1048/ 1043 Village 2. Rs. 3,24,000/-
= — . rasclution profassional, as registered | House, Lakhudi Cirde, Mavrangpura, ENE Pletina Nr Someshwara | Pard, Tal Pardi, Disl Valsad-396125 Tolal Built Area is '
i 3 Eﬁ"ﬁ'l' deqll Branch..Galla Falia, Bodali, Taluka Jalalpore, with Bie Board Ahmatabad — 380014 Enciave, Nr. Relaince Mall. Vesu | 1330 5 Ftas perappraved plan, 1. Rs. 5000/-
Bank of Baroda District Navsari-396445, Phone No. 2637 286674 Emall: cagomirchaudhary@gmail com Surat 385007, (c)1310, Lita Ammnut
E-Mail Id: bodali@bankofbaroda.com 10| Addrass and e-mail o ba usad for Address: WB, Vardan Complex, Nr. Vimal Gunla Fallya. Abrama, Near Ramjl | Row House No,110 *Part B Karmabhumi Dream City,
Possession Notice APPENDIX IV [See Rule 8(1)] corraspandence with the interim House Lakhudi Catle, Navrangpura, Tample, Valasad, Guiarad-E-F:EI]IM_ Near DCO School, Balakhadi, Station Road. Killa Pard], 1. Rs. 31,45, 725/-
Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under the reauiision prolegsionsl Aumasta S Eel: (d} Flat No A-204, Karmbnumi |y, ey no 4133 (Oid Survey no. 1048 1049) Village —
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest — _ Olingchemicalspivatelimiedgigmail.com Heights, Dharampur Road, Valsad. | oo 0o Pie) Valsad-396125 Tolal Bull Area s i
Act, 2002 and in exercise of Powers conferred under Section 13 read with the Security 11 Lisst alie for submission of claims 161h August, 2024 Buaialagton (e) Far B L0 Ftas per approved plan 1. Rs. 5000/-
Interest (Enforcement) Rules, 2002, issued demand notice dated 17.05.2024 calling upon 12| Classes of creditors, # any, under Mot Appiicable Karmabhumi Dream City, Near Ll . . Rs.
the Borrower and Mortgagor Mr. Dishant Harish Chavda to repay the amount mentioned in clausa (b of sub-section (BA) of DCO School, Balakhadi, Station - . _ :
the notice being Rs. 30,94,076.00 (Rupees Thirty Lac Ninety Four Thousand Seventy Six section 21, ascenained by the ntedim Rogsd, Killa Paedi, Village pardi, | Row House No170 "Part B" Karmabhumi Dream City, 1. Rs. 18.64.520/
Ur:llv) as 0317.05.2024 ﬂnc{lsli)sijve 01;c inter?]st (;]ptof17'05'20f2?1) andd further interest and seselution professional Dist Valsad 396125 Near DCO School, Batakhad|, Station Road, Killa Pardi, VB 13Dl
charges and expenses within 60 days from the date of receipt of the said notice. v ; Mew Survey no.d133 (Od Survey na. 10481048} Vill
N e . 13| Ma f Inscdwency Praf 1ak Met Appicatl Y N0Alag UTvEY T I YRG0 PRs. L
The Borrower and Mortgagor having fa|Ied'to (epaythe amount, notice is hgreby giventothe = HE;;?HEEE ﬁ:ctﬂiﬂwsﬁ;?;ﬂ” S Pard, Tal Pardi Dist. Valsad-396125 Total Bullt Area |s 2. Rs. 1,397,000/
Borrower and Mortgagor and the public in general that the undersigned has taken Ra R L 944 50.F1 as per aporoved plan 1. Rs. 50000
possession of the property described herein below in exercise of powers conferred on mﬁ i r.;.r.; T r il . T t
him/her under Section 13(4) of the said Act read with Rule 8 of the said Rules on this 01 day kL Zhes) ' . - -
of August of the year 2024. T4 [a) Ralevant Farms and (2] Wab Bk waws bl poy mulomiidownioads How Houss Mo 171 "Par 8" Karmabhumi Dezam Cily, 1. Rs, 19,64 520/
The Borrower and Mortgagor in particular and the public in general is hereby cautioned not () St o st ezt (5] Net applicable Mear DCO School, Batakhadi, Station Road, Killa Pardi, A AT
to deal with the property and any dealings with the property will be subject to the charge of 16 Pt o i an Al New Survey no.4133 {Old Survey no. 10461 D45} Village 2. Rs. 1.97.000/-
the Bank of Baroda for an amount of being Rs. 30,94,076.00 (Rupees Thirty Lac Ninety Matice Is heseby given that the Naticnal Company Law Tribural, Ahmedabad has ormared the Pardi, Tal Pardi, Dist. Viatsad-396125 Total Bullt Araa iz : iy
Four Thousand Seventy Six Only) as on 17.05.2024 (inclusive of interest up to commencement of a comporse insalvency resoiulion process of Ihe Mollna Chemicals Private 044 5q.Ftas peraporovad plan 1. Rs. 5000/-
17.05.2024) and further interest and other charges & expenses thereon until full and final Limited on [End Augues! 2024,

payment.
The borrower's attention is invited to provision of sub-section (8) of section 13 of the Act, in
respect of time available, to redeemthe secured assets.

Description of immovable properties
All part and parcel of immoveable property bearing N. A. Plot No. 24 recorded as Old Block /

Survey No. 653/1/24, New Block/ Survey No. 1492 with admeasuring details as below:
East-West length towards Northern and Southern side admeasuring 13.21 sqg. mirs. and
North- South width towards Eastern and Western side admeasuring 6.10 mitrs. situated in
residential society named and known as “Shree Sai Vatika” situated on land admeasuring
4295.00 sq. mtrs. being part of Revenue Block/ Survey No. 653/1 admeasuring 4553.00
sg. mirs. of village Kothambdi, Taluka Jalalpore, District Navsari and standing in the name of
Mr. Dishant Harish Chavda and Bounded as follows: East: Internal Road, West: Land of
Block No. 654, North: Plot No. 25, South: Plot No. 23

Date :01.08.2024
Place : Navsari

T
! ]
3

The creditors of Molina Chemicais Prvale Limited arg hareby called upon 1o submit their claims
with proof an or betare 16th Sugust, 2024 fo the interim resolution prafessaonal & the address
mentoned against entry b, 10,

The fmancial craditors shall submd thes claims with preol by elaclronic means anfy. & olhar
cradibors may submil the claims with procfin parsan. by postor by alectronic means.

Afinancal creditor belonging to a class, a5 listed agains! e entry Mo, 12, shallindicate /s cholce
of authonized representative from amang he three insoivency professionals kabed againgt eniry
o, 13 e act as authorzed reprasentaiive of the clagss [MA] in Form GA

Sulamiessaon af false or miskaading proofs of claim shal attracl penallies.

Date of e-Auction : 21/08/2024
Time of E-auction : Start Time 14:00 to End Time 18:00
(With unlimited extension of 10 minutes each)

+ Status of Possession (Constructive /Physical) - Physical
* Property Inspection date & Time :- 14/08/2024 12:00 to 16:00

For detailed terms and condiions of sale, please referivisit fo the website link https:/iwww.bankofbaroda.in/
S dridr]- e-auction.htm and https:/febkray.in. Also, prospective bidders may contact the Authorised officer on above Contact Detalis
Inferim Resolution Professional

Reg, No. (BBIAPA-O011P-P-02625/2022-202314275
Nalidity af AFA 1B 30062025

15 Days Statutory Notice Sale Notice to The Borrower, Guarantor and Mortgagor.
Date : 03.08.2024 | Place : Valsad Chief Manager & Authorised Officer Bank of Baroda.

- .
= . . - .

Gt ; 04082024
Placa: dhmedatd

i
. "
o

Chief Manager & Authorised Officer,
BANK OF BARODA, Bodali Branch

. Ahmedabad

financialexp.epapr.in
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